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7 11.30.22 | Aforesaid tanker is entering the complex. 29
7 11.30.24 | Aforesaid tanker facing the camera while entering, 30
makes the number visible clearly GJ-06-Z2Z-6221
4 7 4 11.30.24 | Aforesaid tanker entering the complex GJ-06-ZZ- 31
6221
5 7 Shot 19 | 11.30.26 | Aforesaid tanker entering the complex. Showing 5 32
compartments, colour, white strap on it etc,
6 7 Shot 20 | 11.30.29 | Number of the wheels, right above rear wheel the 33
number cannot be seen In view of leakage of liquid,
yellow lines bellow white strap and Whitebox with
writing (not legible)
7 5 Shot 3 | 11.30.36 | Aforesaid tanker moving in the complex 34
8 5 Shot4 | 11.30.42 | Aforesaid tanker can be seen moving for parking 35
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11 |6 Shot 61 | 12.22.34 | After the aforesaid tanker arrived and before other 38
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12 |7 1 12.23.13 | A tanker from wrong side entering the complex. On 39
a white strap with blue colour SHRI MARUTI IMPEX
INDIA with mobile numbers have been painted.
Only one compartment tanker. Bellow white strap a
yellow strap (thin) can be seen. A white square,
bellow the white Strap with some writing and
picture can be seen. Registration Number GJ-06-BT-
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6421 cab be read.
13 |7 2 12.26.16 | Tanker GJ-06-BT-6221 square in white paint and in 40
black ink “1824” and “2R” can be read. Registration
No can be seen clearly.
14 |7 3 12.26.22 | On entering the tanker, the name Maruti and 41
number can be clearly seen as GJ-06-BT-6221
15 |5 Shot 21 | 12.26.28 | Said tanker entered the complex. In view of dust 42
picture is not as clear as earlier snaps. But the name
and two straps can be seen.
16 |5 Shot 22 | 12.26.33 | Said tanker already entered the complex. In view of 43
dust snap is hazy but the name of Maruti and straps
can be seen. One compartment tanker.
17 |5 Shot 23 | 12.26.36 | Said tanker proceeding further can be seen. 44
18 |5 Shot 30 | 13.59.55 | Multicompartment tanker makes a move. 45
19 |5 Shot 31 | 13.59.57 | Multicompartment tanker moves ahead 46
20 |5 Shot 32 | 14.00.01 | Multicompartment tanker left the parking raw 47
21 |5 Shot 33 | 14.00.06 | Multicompartment tanker left the parking raw and 48
tail can be seen
22 |7 Shot 38 | 16.03.57 | Multicompartment tanker entering the High Way 49
23 |7 Shot 39 | 16.04.06 | Multicompartment tanker moving on the High Way 50
24 |7 Shot 40 | 16.04.09 | Multicompartment tanker moving on the High Way 51
25 |7 Shot 41 | 16.04.14 | Multicompartment tanker on the High Way. White 52
strap and yellow lines (Not a joint) and a white
colour paint in square with some writing.
26 |5 Shot 46 | 16.39.11 | Two persons on a motorbike and a car is seen 53
following a bike in the complex.
27 |5 Shot 47 | 16.39.30 | Two persons on a motorbike and a car is seen 54
following a bike in the complex.
28 |5 Shot 48 | 16.39.32 | Two persons on bike leaving and a car is following 55
them
29 |6 Shot 49 | 16.39.29 | Two persons on bike leaving and a car is seen 56
30 |6 Shot 50 | 16.39.31 | Motor bike and a car towards the gate 57
31 |6 Shot 51 | 16.39.33 | Bikers and car seen towards gate 58
32 |7 Shot 52 | 16.39.36 | Two motor bikers from complex to High Way 59
33 |7 Shot 54 | 16.39.38 | Two motor bikers on High Way 60
34 |7 Shot 55 | 16.39.40 | Car leaving complex and touching High Way 61
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ADDITIONAL REPORT OF COMMITTEE IN VIEW OF FSL REPORT IN THE
MATTER OF OA NO. 05 OF 2022 (BRACKISH WATER RESEARCH CENTER
VERSUS GUJARAT STATE POLLUTION CONTROL BOARD & ORS) TITLED
“GUJARAT: AT LEAST 06 DEAD, 20 SICK AFTER GAS LEAK AT
INDUSTRIAL AREA IN SURAT”

(AS PER ORDER OF HON’'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI DATED 18.01.2022)

NAME OF COMMITTEE INSTITUTE SIGNATURE
MEMBERS
Hon’ble Justice Shri B.C. Former Chief Justice, ~
Patel Delhi High Court and ﬂ% -

former Judge of the
Gujarat High Court,
Ahmadabad

Shri Aayush Oak, IAS

Collector & District
Magistrate, Surat

Dr. Manoj Patadiya

Director, Gujarat State
Disaster Management
Authority, Gandhinagar

Smt. Rupal Solanki, IPS

DCP, Crime Branch, Surat
City

Confirmed by letter

Shri Amit Dharva

Technical Advisor, IC
Office, Gandhinagar

X

Dr. Yogesh Kumar

Scientist C, Integrated
Regional Office,
MoEF&CC, Gujarat

Confirmed by e-mail

Shri Amit Thakkar

Scientist D, Central
Pollution Control Board,
Regional Directorate,
Vadodara, Gujarat

A

Shri Chinmay Ghoroi

IIT Gandhinagar, Palaj,
Gandhinagar, Gujarat

Confirmed by e-mail

Dr Jignasa Oza

Regional Officer, Regional
Office, Gujarat Pollution
Control Board, Surat
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Confirmation e-mail of Shri Dr. Yogesh Kumar

Re: Additional Report in the Surat Gas Matter

IRO Gandhinagar <iro.gandhingr-mefcc@qov.in>

Fr 03-06-2022 12:05 PM
TorShivani V. BhargavalGoG-GPCB Dept ) <uh-gpcb-sura@qujarat govin>;

#ae This mail is from external domain, i.e. not from gujarat.gov.in domain. Kindly open attachment and link with caution. '+

Dear Shivani i

) As per discussions held during the meeting the additional repart has the approval of RO Gandhinagar, MoEFCC.

Regards
Or. Yogesh Kumar
Scentist C' 1RO Gandhinagaﬂ
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Confirmation e-mail of Shri Chinmay Ghoroi

Re:Fu: AdcltonalReport n the Surat Gas Matter

Chinmay Ghorol <chinmayg @itgn.acny

Fi 03062022 127 M

ToShivani V. Bhargava(CoG-GPCR Dent) <uh-gpeb-sura@qurat goviny;

Ccamithakkatcoco@nicin <amithakarcpcb@nicin Technical Advior Chemical) <tac-cm-gnr@quiarat govin; D ignasa ) OzalGoG-GPCB Dept) <ro-gpeb-suraqujerat qovins; DCP Crme Surat
(iy(Gol-Home Det) <dcp-cime-sur@gujaret govin; Yogesh kumar0209(@govin <Yogesh kumard209@goviny; collctorsur <colectorsur@gujarat govin; D ManojPeadiya
<cmanojpeadiya@quiara qoviny; Babo Pael <hebapatel@qmal com;

) e This mail 15 fron external donain, 1.e. not from gujarat.gov.in donain, Kindly open attachment and Link with caution, ™

e Madam,
| e qone trough the report As | amtravefing inly accept i emal & approvel.

Regards
(hinmay
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I. BRIEF OF ADDITIONAL REPORT

1. The report in detail was mailed to the GPCB, which was
forwarded to the Hon’ble Tribunal. After submitting the report,
the Forensic Science Laboratory submitted its report to the
Investing Officer, certifying that the conditions as laid down in
Section 65B (2) (a) to 65B (2) (d) of the Evidence Act, 1872
regarding the admissibility of the aforesaid content of soft copy
(Pen drive) in respect the retrieved data are fully satisfied and
that the details stated are true to the best knowledge and belief
of the signatory. The copy of the letter dated 19/05/2022 and
the certificate attached with the said letter are Annexed
herewith collectively Mark ANNEXURE 1. The video footage
corroborates the version of the witnesses on the question of
the tankers at the same place and after some time as recorded
leaving the complex. The persons who were involved in the
transaction/transportation and manner in which each individual
played the role is discussed hereafter in some detail. The
police recorded their statements. The 3 withesses’ statements
have been recorded before the learned Magistrate under
section 164 of Cr. P. C. The Investigating Officer on 12/03/22
seized a pen drive under a Panchnama copy of which is
Annexed herewith MARK ANNEXURE 2. Akhlakh Hussain
Jakiulla Shaikh, resident of village Motali, Ankleshwar who was
running a hotel known as DECENT HOTEL copied the clips
from the CCTV videos. The video footage, camera-5, camera-
6 and camera 7 are attached herewith MARK ANNEXURE-3.
However, for the sake of convenience the snaps have been
taken from the video which are referred to hereafter while
discussing the evidence of the relevant witnesses. (A CD
containing the clips and the snaps are also forwarded
separately for convenience)

e ————————
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II. GJ-06-ZZ-6221. 06/01,/2022
(OWNERSHIP HISTORY)

2.0ne Gurvinder Singh Keshar Sing Begal (hereinafter referred
as” Begal’ residing at Vadodara was the owner of a tanker
bearing registration No. GJ-06-ZZ-6221, wanted to sell the
said tanker for which he talked to one Chanchal Sing, a broker.
They discussed with Jignesh Bhai Tiwari, Vishal Bhai and
Harmesh Vashava for sale of a tanker and the price of the said
tanker was fixed at Rs. 11, 30, 000/— (Eleven lakhs thirty
thousand). On or about 21/09/2021, said Jignesh came with
his friend Dharmesh Matulkar and a cheque of %5,50,000
drawn on bank of Baroda was given towards guarantee and on
the same day, the stamp paper of Rs.300 (Three hundred)
was purchased and writing was executed. Jignesh stated that
the amount mentioned in the cheque will be given within a
short period and thereafter he will take the delivery of the
tanker. On 08/10/21 Jignesh with his 2 friends met Begal and
delivered the remaining amount in cash except Rs.30,000
(Thirty thousand) which was to be paid on getting N. O. C.
Since then, Bagel had no control over the tanker and the said
tanker was used by Jignesh. However, the manner or the
mode in which the said tanker was used was not known to
Bagel. The statement of bagel was recorded during the
investigation.

The agreement executed in favour of Dharmesh Matulkar
before a notary public on 21/09/21 in vernacular language is
annexed herewith and MARK ANNEXURE-4. On the last
page of this agreement, the dates on which the amount was
paid and 30,000 shall be paid after getting NOC is written in
ink. The said tanker was not transferred in the record of the
Regional Transport Office (hereinafter referred as “the RTO").

Jignesh residing near GEB Office, Bharuch was known to
Vishal Yadav and Jay Pratap Tomer, both of village Jitaligam,
Ankleshwar since May, 2021. They used to meet frequently at

e ————————
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Benson Hotel. Shree Vasava conveyed to him that he knows
one Shree Vishal Yadav, very well who is engaged in the
business of bodybuilding of the trucks in the name of Shri Sai
body builders. It was suggested that they should take one
tanker for the purpose of transporting the waste and Vishal
Yadav will manage the business of transporting the waste.
Ultimately a decision was taken that Jignesh will purchase the
second-hand tanker for which he talked to a broker Chanchal
bhai. Finally, after seeing 4/5 tankers, Jignesh, Vishal Yadav
and Harmesh bhai selected a tanker bearing registration No.
GJ-06-ZZ-6221, which was parked at GIDC, Ankleshwar. The
cheque was given to Mr Bagel. Jignesh had a vehicle on loan
and hence as per his say he was not in a position to get the
loan. Ultimately, as decided they contacted Shree Dharmesh
Matulkar, working as a sales executive and a friend, who was
apprised about the tanker to be purchased and the transport
business to be carried on by Vishal Yadav. He was agreeable
and applied for a loan but on account of some mistakes in the
payslip, the loan was not sanctioned. In view of this, they
decided to contact Abhishek at his transport office situated just
opposite GSFC, a heavy water plant. All these persons and Mr
Bagel, along with the broker met. An agreement on the stamp
paper of Rs. 300 was executed, which reveals that one cheque
of ¥5,50,000 was handed over. As per the agreement, the
possession of the tanker along with the documents was
handed over on 21/09/2021. However, from the statements of
Jignesh, it transpires that the tanker was not handed over as
the full amount was not paid. Even that is the version of Mr
Bagel, which makes it clear that the tanker was handed over
on 08/10/2021. Jignesh described the details about the
delayed payment and the delivery of the tanker on 08/10/2021.
The tanker was entrusted to Vishal Yadav and Jai Pratap
Tomar and since then they were managing transportation of
material in the tanker. One Surendra Yadav was driving the
tanker. Jignesh has given details about the payment made by
Vishal Yadav with the details of the movement of the tanker,
amount of expenses and fuel etc. According to Jignesh, GPS

e ————————
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was provided in the tanker and its last location was NH 48,
Bakrol. Bharuch, at 11/41 PM.

On 06/01/22 at about 11 AM, Mr Harmesh telephoned him but
he did not receive the same. Thereafter, he received a call
from Dharmesh and, on receiving his call Jignesh was made
aware about the incident. A conference call was arranged with
the 3 persons. It was conveyed that at Sachin GIDC, Surat,
while disposing of the chemical from tanker No. GJ-06-ZZ-
6221 in a natural drain, a poisonous gas was generated as a
result of which 6 persons have died and many others have
been affected and are admitted in the hospital. Thereafter, at
about 11:13 AM Jignesh tried to contact Vishal Yadav on his
mobile, but there was no response. Thereafter, at 11:20 AM
Jignesh contacted Jay Pratap on his mobile and he recorded
the discussion he had with said Jai Pratap. At about 11:26 AM,
he received a call from Vishal and he also recorded the
conversation.

Dharmesh has supported the version of Jignesh with regard to
the transaction of a tanker and handing over the same to
Vishal and Jai Pratap.

- ]
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IIl. MH-04-HY-6377 DATES:18/11/2021-21/11/2021

Praveen bhai Patel, resident of Bombay carrying on business
of transport in the name and style of Nisha enterprise for the
last 20 years and his brother Ranchhod Bhai is also engaged
in the business of transport in the name and style of Shri
Kailash transport. As his brother is not keeping good health, he
is also looking after the business of his brother. He owns 6
tankers, while his brother owns 9 tankers. According to him, on
15/11/2011 he received a mobile call from Mr Ashish Gupta,
conveying that he carries on business in chemicals in the
name and style of Sangam Enviro private limited at Bharuch. It
was further conveyed that sodium hydrosulphide chemical is to
be brought from Hikal Ltd, situated at Taloja, Mumbai and is to
be delivered to the cement factory and a textile mill. He further
stated that the chemical is to be brought at Bharuch and is to
be delivered to a cement Company at Pandesara, Surat. (On
route from Taloja to Mumbai one will have to pass through
Surat for reaching Bharuch).

From the map it is very clear that one will have to travel 85.5
KM Approximately to reach Bharuch from Surat. What could
be the reason for taking the tanker to Bharuch and thereatfter,
returning to Pandesara, Surat? Why the traveling of 171 KM
more and there is no reasonable explanation.

After discussing the amount to be paid, the papers were to be
handed over. On 16/12/2021 tanker No.MH-04-HY-6377 was
taken by driver Kailash Rathod, and on 17/12/2021 from the
said Hikal Ltd, after filling the tanker with sodium
hydrosulphide, weighing 25 tons and 910 KGs with invoice left
for Mumbai. The said tanker arrived with the chemical and on
the next morning i.e., 18/12/2021, driver Kailash proceeded
towards Bharuch with the chemical. At about 6 PM. The driver
reached Vijalpore, near Navsari with the sodium hydrosulphide
in a tanker. Ashish Gupta conveyed to Praveen Bhai, the
owner of the said tanker and the driver, Kailash to park the

e ————————
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tanker as he is in contact with the Companies where the
chemical is to be delivered. Even the next day, on 19/12/2021
Ashish Gupta conveyed that he is discussing with the parties
to whom sodium hydrosulphide is to be delivered. For the
delay, Ashish Gupta said that he shall pay the detention
charges. Ultimately on 21/12/2021, Ashish  Gupta
communicated through a phone that the party is confirmed to
whom the sodium hydrosulphide is to be delivered and asked
the driver of the tanker to take it to Kosamba, for delivery. The
Driver of the vehicle on the way communicated to the owner of
the tanker that Ashish Gupta asked him to stop the tanker near
Kim. He took the invoice and a bilty issued by Hikal Ltd and
gave a new bill. After some time, the driver further conveyed
that Ashish Gupta asked him to take the tanker at the place
that may be communicated on a phone. The driver also
conveyed that one Vishal, a man of Ashish Gupta on mobile
conveyed to take the tanker to a cement factory, at Kim and he
is taking the tanker to Kim. After some time, Ashish Gupta
phoned Praveen Bhai that the driver should be instructed to
allow a driver of his own, who will deliver the chemical and
shall return the tanker. Ashish Gupta was conveyed by the
owner of the tanker that your driver shall not drive the tanker
and his (owner) driver shall drive the tanker and if in the
Company, there is a tank for unloading the chemical, his driver
shall unload the chemical. Ashish Gupta thereupon said that
his 2 persons will pilot the tanker and his (Gupta) driver shall
remain with driver Kailash. In a conference call with driver
Kailash and Ashish Gupta, it was communicated by Praveen
Bhai that if in a Company, there is a tank to unload the
chemical, the driver shall unload and not otherwise. In the
morning of 22/12/2021 driver Kailash telephoned Praveen Bhai
conveying that he is on the highway at Ankleshwar. During the
night hours, people of Ashish Gupta threatened him to take the
tanker near GIDC, Sachin, and to discharge the chemical in an
open drain. Thereupon, Praveen bhai contacted Ashish Gupta
and questioned him that why his driver was threatened and
why they disposed of the chemical in the open drain? To which

e ————————
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10.

Ashish Gupta stated to forget it and on 01/01/2022 in the bank
account, the amount shall be deposited by Ashish Gupta.

Driver Kailash has described the incident, which is in
consonance with the statement of Praveen Bhai. He explained
in detail about how he was asked to take the tanker to a place
where there was no factory. He has stated that a phone was
received from Vishal, the person of Ashish Gupta and enquired
about the place where this tanker is waiting. He conveyed that
the tanker was parked. The driver was to bring the tanker near
Krishna hotel, near Kim. Within a short period, Vishal came in
his vehicle with a driver and asked driver Kailash to hand over
the steering of the tanker to his driver, who will take the tanker
to the cement factory and shall return thereafter. Driver Kailash
talked to Praveen, who conveyed that his driver Kailash, shall
drive and no one shall drive the tanker and conveyed to Ashish
Gupta that if there is a tank for storage, the chemical shall be
discharged and not otherwise. Ashish Gupta asked his driver
to accompany Kailash, the driver of the tanker. The tanker was
piloted by Vishal in his vehicle. When they reached near a
drain (Sachin Bridge), they asked to take the tanker on the left
side near a drain. 3 or 4 other persons came with Vishal.
Driver Kailash stated that there is no Cement factory and he
shall not discharge the chemical. It was about 1:30 AM. Vishal
and the persons who were with him came with pipe etc,
administered threats to discharge the chemical from the tanker
in the drain and thus, chemical sodium hydrosulphide was
discharged in the open drain. Thereafter Vishal and others left
and asked driver Kailash to leave the place.

e ————————
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11.

12.

IV. GJ-12-BY-1891, MUKESH PATIL

Mukesh Patil, residing at Vadodara, working as a supervisor
and also operating as a transport agent on commission, stated
that in November, 2021 Ashish Gupta phoned him conveying
that he is dealing in chemical in the name of Sangam Enviro
private limited, having an office at Bharuch, and requested for
a tanker to transport hydrosulphide chemical from Hikal Ltd,
Taloja, Mumbai for Maghmany company. Mukesh Patil
contacted Neelkanth logistics for transportation of chemical
aforesaid and the rate was fixed Rs. 72,575/-. Ashish Gupta
conveyed that a tanker is to be sent to Hikal Ltd. He sent his
tanker No. GJ-12-BY-1891.According to Mukesh Patil, the
Company despatching the chemical has to see whether the
tanker reaches the consignee or not. Ashish Gupta, in the
name of Sangam Enviro private limited, Bharuch bought and
brought the chemical sodium hydrosulphide at Bharuch
through the tanker aforesaid. Thereafter, he sent the tanker to
Ahmedabad. Ashish Gupta transferred the amount in the
account of M/S Neelkanth logistic. Out of which Mukesh Patil
got the commission of Rs.7,000/- and there was no query from
Hikal Ltd, whether the chemical reached the destination or not.

The driver of the vehicle number GJ-12-BY-1891, stated that
he is carrying on the business of transportation in the name of
Neelkanth Logistic with Shri Kodnani. He had been to Bohisar,
Maharashtra, along with the tanker. He was conveyed by Mr
Kodnani that he should talk to Mukesh Patil, who is engaged
as an agent in the work of transportation, and it was conveyed
to bring the chemical from Hikal Ltd, Taloja, Maharashtra. In
view of this communication, he reached the tanker at the
factory of Hikal Ltd. After the formalities were completed, he
left Hikal Ltd with chemicals. On 13/11/2021 at about 8 AM, on
reaching Ankleshwar, he telephoned Mukesh Patil, who gave 2
mobile numbers, and asked to contact Ashish Gupta. On
contacting Ashish Gupta on the said number, he was asked to
wait at Hotel Sahyog. At about 9 PM Ashish Gupta came and

e ————————
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13.

14.

collected all the documents that were given by the Hikal Ltd,
and on giving some papers in an envelope asked to go to
Ahmedabad. While cleaning the tanker, either the envelope fell
somewhere or Ashish might have taken it with him. On the way
to Ahmedabad, he telephoned Ashish who forwarded papers
on mobile (on WhatsApp). At the petrol pump he got the paper
printed. On the way he was asked by Ashish to wait for some
time and hence between Bharuch and Karjan near a hotel, he
was waiting. He was asked to stay overnight as on the next
day the papers will be delivered to him. On the next day during
the noon, Ashish came with papers and asked to wait at
TrikamPura Patiya, Vatva, Ahmedabad and also to contact
Kamlesh bhai on the mobile number. On reaching Ahmedabad
at about 4 PM the named person was contacted, who asked to
take the rest overnight. On the next day, at about 9 AM one
Dharam Bhai came and asked to park the tanker in a
compound near Maghmony.

Dhiraj Lal Damani, residing at Ahmedabad is carrying on
business in the name of Gopinath Dye Chem with his partner
Babubhai at plot No.C-1-241-1 phase 2 GIDC, Vatva,
Ahmedabad. In the month of November, 2021 Jai raj @ Jigar
Soni, trading in chemicals conveyed about supply of caustic
chemicals having a strength of 10%. The price was fixed at
%18 per KG and if the percentage of caustic is less then by
adding caustic flex of 99%, strength can be increased. Said Jai
raj sent a tanker No. GJ-12-BY-1891 loaded with chemicals.
However, on testing the presence of caustic, it was found
much less and on account of smell, the chemical sent was
rejected and the tanker was sent back to said Jai raj @ Jigar
Soni.

Said Jairaj transferred the chemical in a tanker No. GJ-06-VV-
8829 from a tanker No. GJ-12-BY-1891. The said tanker was
seized with the chemical. The said chemical has been
disposed of in accordance with law, as per the order made by

the court.

e ————————
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V. GJ-06-BT-6421 AND GJ-06-BT-6431
—21-11-2021

15. Mukesh Patil received a phone call from Ashish Gupta to bring
the chemical hydrosulphide from Hikal Ltd, for delivering the
same to Petrochemicals Company at Rajkot. As he was in
need of the tankers, he requested to inform on the
arrangements made for the tankers. In the society of Mukesh
Patil, there was one Virendra Patel, carrying on the business
of transport in the name of Maruti Impex India and was known
to him for 15 years. On making a query with Virendra Patel, he
showed his willingness to send two tankers. Thereafter
Mukesh Patil had a talk with Ashish Gupta. Virendra Patel
agreed to send tankers No. GJ-06-BT-6421 and GJ-06-BT-
6431. Ashish Gupta fixed the rent, detention charges and the
commission of Mukesh Patil. Virendra Patel sent the tankers
with 2 drivers, one was Abhishek and another driver known to
him. The tankers were fitted with the GPS system. At the
request of Ashish Gupta, the tankers were sent on 20/11/2021
at Taloja, Mumbai for transporting the chemical from Hikal Ltd.
Two bilty were sent to Ashish Gupta. Ashish Gupta got loaded
hydrosulphide chemicals in both the tankers. On 21/11/21 both
the tankers loaded with hydrosulphide reached the office of
Ashish Gupta at Bharuch. Ashish Gupta prepared two bills in
the name of a company at Rajkot and asked the drivers to take
the tankers at Rajkot at the given address. The drivers
conveyed that as per the invoice issued by Ashish Gupta and
the place indicated in the bill, the chemical has been delivered.
After about one and half month, the amount fixed for the rent
for transportation was not received, Virendra Patel telephoned
Mukesh Patil, who asked Ashish Gupta and in reply he stated
that within a period of 2 days the amount shall be paid.

e
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16.

17.

VI. GJ-06-BT-6431 AND GJ-06-BT-6421
RAJKOT.

On 22/11/2021 Hikal Ltd, issued an invoice in the name of
Sangam Enviro private limited, a consignee. It appears that on
10/11/21, an order was placed by Sangam. Reading the
invoice, it is very clear that the chemical namely sodium
hydrosulphide was for the use of the consignee, the end-user.
The lorry receipt is dated 21/11/2021. The chemical was to be
transported by Shri Maruti impex India in a tanker No. GJ-06-
BT-6431 Similarly, an order was placed to transport sodium
hydrosulphide on 10/11/2021 by Sangam. The invoice issued
by Hikal Ltd, on 23/11/2021 makes it clear that the lorry receipt
was issued on 21/11/2021 and the chemical was to be
transported by Shri Maruti Impex, India, in a tanker No. GJ-06-
BT-6421. Thus, the end user was Sangam Enviro private
limited and the chemical was to be utilised by the Sangam, the
consignee in the manufacturing process. Had it been the case
that the end-user is different from Sangam, the same must
appear in the tax invoice.

The said chemical was sent to the Petrochemicals factory
situated at Surrey No. 1261, KhaKhrechi, Petrochemical,
Rajkot. The Commissioner of police, Surat made enquiries. On
enquiry, the owner of Shri Petrochemicals conveyed that
they’re engaged in manufacturing, resin and fibre material and
they have not ordered for the said chemical. The enquiry
further revealed that the persons of Sangam (who are
accused in the case) after receiving the material from Hikal
Ltd, prepared bogus bills in the name of Shri Petrochemicals,
Rajkot and send the tankers for disposal of the chemicals to
Govind Bhai Shiyal who kept the tankers in his service station
and thereafter disposed of the chemical illegally for which
Sangam paid the amount of ¥92,000/- (Ninety two thousand)
which has been credited in the bank account (Punjab National
Bank, Jubilee chalk, Rajkot) of said Govind Bhai. The Rajkot

e
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police registered the first information report for the offenses
committed at Rajkot by Govind Bhai.
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19.

VII. GJ-06-BT-6421. VIRENDRA PATEL.
DRIVER ANKIT PAUL-VISHAL-ASHISH GUPT &-

TRANSFER OF CHEMICAL TO -GJ-06-22-6221

On 29/12/2021 Ashish Gupta phoned Mukesh Patil for a tanker
to bring hydrosulphide chemicals from Hikal Ltd, Taloja,
Mumbai. As the payment was not received Ashish Gupta was
guestioned and he replied that within a period of 2/4 days, the
amount shall be paid. Ultimately, Virendra Patel was
persuaded to send the tanker and the tanker No. GJ-06-BT-
6421 with a driver Ankit Paul, was sent to Hikal Ltd, Taloja,
Mumbai as instructed by Ashish Gupta. An advance amount
was also deposited in the account of Virendra Patel in his
HDFC bank account. Thereafter, on 01/01/2022 Ashish Gupta
deposited the amount of Rs.1,93,099-00 (One lakh ninety-
three thousand ninety-nine only) in the HDFC bank account of
Virendra Patel. Mukesh Patil was paid his commission by
Virendra Patel.

Ashish Gupta asked for a tanker to bring hydrosulphide at his
office address at Bharuch. The tanker was driven by Ankit Paul
and he left the premises of Hikal Ltd, Taloja, Mumbai on
01/01/2022. On 03/01/2022 Virendra Patel and Mukesh Patil
on checking the GPS system observed that the tanker was
lying near Kim for about a day and half. Thereupon, Virendra
Patel phoned his driver, Ankit Paul, who conveyed that Ashish
Gupta instructed him to stand there with the tanker.
Thereupon, Mukesh Patil contacted Ashish Gupta and
qguestioned about the tanker being parked at Kim. Ashish
Gupta conveyed that the order placed by the party of
Vadodara has been cancelled and he’s talking to 3 or 4 parties
at Surat. He was asked to pay detention charges. Ashish
Gupta conveyed that he is bringing the tanker to Bharuch.
Virendra Patel was informed about this. Driver Ankit Paul

- ]
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phoned Mukesh Patil and conveyed that the tanker had been
kept at Ankleshwar. On questioning to Ashish Gupta, he
replied that the tanker will have to be taken to the Morbi side
and on gquestioning, the rent was suggested. He asked to talk
to Virendra Patel for changes in the bilty to which Mukesh Patil
denied and stated that we do not indulge in doing anything
wrong (illegal). Virendra Patel was apprised about this by
Mukesh Patil. On 05/01/2022 Ashish Gupta requisitioned
another tanker and transferred the chemical in another tanker
from the tanker of Virendra Patel. Thereafter, driver Ankit Paul
with the tanker stayed at Ankleshwar. The tanker was lying for
2 days at Palsana; however, no enquiry was made by the
consignor. The amount of rent is not yet paid by Ashish Gupta.

Ankit Paul has corroborated the version of Mukesh Patil and
Virendra Patel. The statement in detail need not be referred to,
but the important aspect is referred to. He reached the Hikal
Ltd and on demand, a bilty was given for loading sodium
hydrosulphide. He left Taloja, Mumbai, at about 9:30 PM. On
02/01/2022 at about 9 AM. He contacted Ashish Gupta as to
where the chemical is to be delivered. He was asked to wait
somewhere near Kim. At about 10 PM he reached Kim and
parked the tanker near the hotel. On 03/01/2022 Ashish Gupta
called him on the phone. He said that he has to wait at Kim.
The driver contacted Mukesh Patil, who conveyed that the
party ordered the chemical, cancelled the order and he is
talking with the other parties at Surat and therefore, he was
asked to wait at Kim. On 04/01/2022 Ashish Gupta asked him
to wait and talk with Mukesh Patil. On 05/01/2022 at about
10:30 AM a phone was received from Ashish Gupta conveying
that he should come near Decent Hotel, Ankleshwar. After
reaching the said place, driver Ankit Paul telephoned Mukesh
Patil conveying that he has been asked to remain at
Ankleshwar. After some time, a phone call was received from
Mukesh Patil conveying that Ashish Gupta is coming with
another tanker and will transfer the chemical to another tanker.
After some time, he received a phone call from Vishal saying

e
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that he has been sent by Ashish Gupta. On giving the address
where the tanker was parked by driver Ankit Paul, Vishal came
on his hero Honda motorbike with another person and
disclosed his name as Vishal. The other person conveyed his
name as Jai Pratap. The driver, Ankit Paul, talked to Ashish
Gupta, who informed him that as per instructions of Vishal and
Jai Pratap transfer the chemical in another tanker. Vishal and
Jai Pratap instructed to transfer the chemical in tanker No. GJ-
06-ZZ-6221. Vishal managed to get the power supply from a
hotel to operate the electric motor and with the aid of power,
transferred the chemical from tanker number GJ-06-BT-6421
to tanker No. GJ-06-ZZ-6221. Thereafter, one person came on
vehicle and collected all the relevant papers issued by Hikal
Ltd, and a bilty from driver Ankit Paul. At about 3 PM Vishal
and others who came there left in a vehicle and the tanker
driver proceeded further.

One Akhalak Hussain Shaikh having a hotel known as Decent
Hotel at village Motali, Ankleshwar Road and also having a
service station for cleaning the vehicles knew Ashish Gupta as
he used to provide the tankers of others. On 05/01/2022 at
about 12:00 Noon, Ashish Gupta telephoned Shaikh and
asked him that he is required to transfer the chemical from one
tanker to another tanker near his hotel saying that the
Chemical is with the bill and there is no illegality. Ashish Gupta
conveyed that he will need electric power which he may
provide to Ashish Gupta. Akhalak Hussain conveyed that after
reaching the hotel he shall talk. On reaching his hotel, he
noticed two tankers in a compound and about four persons.
Out of these persons one came forward, conveyed that he is
the person of Ashish Gupta and requested for the power
supply. He further conveyed that with the help of an electric
motor they will transfer the chemical. Akhalak Hussain went
near the truck and he found a tanker No. GJ-06-BT-6421full
with the chemical. The other tanker was tanker No. GJ-06-BT-
6221. Akhalak Hussain pointed out the electric board to take
the power supply. Thereafter, Akhalak went home. After some
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time, Ashish Gupta again telephoned Akhalak Hussain to
clean/wash the tanker No. GJ-06-BT-6421 as the other
material was to be collected from Dahej. The driver of the
tanker after washing the tanker left the place. There was a
CCTV camera installed at the hotel. One Amar Singh was
managing the hotel on rental basis, who on arrival conveyed to
check the CCTV camera footage in his pen drive as he was
downloading from the hard disk of CCTV camera on account
of auto delete on drive being loaded fully. On examination of
pen drive of the footage of the CCTV cameras No. 5,6, and 7,
it was noticed that on 05/01/2022 at 11:30 AM the tanker No.
GJ-06-ZZ-6221 was noticed moving towards the Decent Hotel
from the Highway. On the same date at 12:26 Noon, a tanker
No. GJ-06-BT-6421 was noticed in camera Nos. 7,6, and 5,
entering from the Highway, Sahyog Hotel, on the wrong side
moving towards J. K. Complex in the compound of the Decent
Hotel. On the same date at 13:59:59 Hrs. a tanker No. GJ-06-
ZZ-6221 was noticed moving towards J K Complex in camera
Nos.6 and 5. On the same date at 16:04:11 Hrs tanker No. GJ-
06-ZZ-6221 was seen in the camera No 7 from J. K. Complex
in the compound of Decent Hotel towards Highway. On the
same date at 16:39:20 Hrs. two persons were noticed on Hero
Honda Motor Bike going towards Highway from the Decent
Hotel Compound. Thus, it is clear that the tanker with chemical
and another empty tanker were noticed and with the aid of
power the chemical was transferred from one tanker to another
tanker which was empty. (From the three cameras, the snaps
have been taken with the aid of a computer. The snaps are
attached herewith  MARK ANNEXURE-5, collectively (34)).

Thereafter, one person came on a vehicle and collected all the
relevant papers issued by Hikal Ltd, and a bilty from driver
Ankit Paul. At about 4 PM Vishal and others who came there
left in a vehicle and the tanker driver proceeded further.

e
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23. Surendra Sing Jitendra Sing was the driver of the tanker No.
GJ-06-ZZ-6221. He had good experience of driving heavy
vehicles. Shri Lal Man Yadav, who taught driving to Surendra
Sing, called him to Ankleshwar and was introduced to one
Vishal Yadav, who was running a garage in the name of Shri
Sai Body Builders. At the time Jai Pratap Tomar was also
present. Vishal employed Surendra Singh as a driver and fixed
salary was of Rs.15,000 per month and Rs.300 per day while
traveling was to be paid. The Deccan Chemical Company and
Ideal Chemical Company, he had taken the chemical and
delivered the same to a cement factory. He was asked to take
tanker number GJ-06-ZZ-6221 to Chemi Organic company,
Zagadiya, to bring the chemical. After bringing the chemical.
Vishal asked him to go to Hajira, Surat and on giving the
mobile number of Prem Sagar, he was asked to contact him.
After reaching the destination on contacting Prem Sagar, he
came on his Activa (Two-wheeler) and led him to a creek. The
driver was asked to empty the tanker in a creek. On
05/01/2022 Vishal phoned him asking to come with the tanker
at Decent Hotel, asking to wait for him as the chemical is to be
transferred to his tanker from another tanker. He reached the
place with his tanker number GJ-06-ZZ-6221 at about 11:30
AM and parked his tanker near the Decent Hotel. After some
time, tanker number GJ-06-BT-6421 arrived. His boss, Vishal
also arrived. Both the tankers were parked near the service
station. Driver Ankit Paul, Vishal and Jai Pratap were present.
Much time was taken in transferring the chemical from the
tanker of Ankit Paul to his tanker number GJ-06-ZZ-6221.
Vishal asked him to take the tanker to Sachin GIDC, at Indian
Oil petrol pump. He was in contact with Vishal and Jai Pratap.
Vishal asked to contact Prem Sagar. At about 7 PM he
contacted the said Prem Sagar. Ultimately, on 06-01-2022 at
about 2:30 AM to 3 AM the persons came with Prem Sagar
and the tanker was taken near the drain. He was in the tanker
and others were managing to empty the tanker with the help of
a hose pipe. After some time, all of a sudden, he was facing
difficulty in breathing and thereafter, what happened is not
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known to him. Thus, it is established that the chemical from
tanker No. GJ-6-BT-6421 was transferred in the tanker GJ-06-
ZZ-6221 which he was driving and that was emptied in a drain
at Sachin, GIDC.

Thus, the witnesses are conveying to have collected the
chemical Sodium Hydro Sulphide from Hikal Ltd, and have
narrated the manner in which the chemical was disposed of.
They not only convey having taken chemicals from Hikal Ltd,
but from others too. The witnesses support each other and the
manner in which the chemical was brought and disposed of.
The version of the two tankers having been at the same place
and leaving the place as also how other two fled on a
motorbike is corroborated from CCTV cameras and on
examination of the clips the expert has opined which has
referred and produced the certificate under the EvidenceAct..
Thus, there is no doubt left in the version of withesses. The
manner in which chemical was transferred from one tanker to
the other is also made clear by the witnesses. The tanker
found at the place of incident and the tanker which was near
DECENT Hotel is the same tanker which is clear from the
evidence.

- ]
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Exarnmatlon Report

Case No.: RFSLIEEIZOZZICFHSO.
Date: 19/05/2022

To,

Police Inspector.

D.C.B police Station,

Dist.: Surat City,

(Sachin G.l.D.Cc Police Station, C. R. No.: 11210002220107 dated 06/01/2022)

One (01)

sealed parcel receiveq from Police Inspector D.C.B
Dist. Surat City i

N connection with Sachin G.I.D.Cc Police Station, C. R. No.:
11210002220107 dated 06/01/2022 vides Letter No.: 1290/2022 dated 21/03/2022
received on 21/03/2022.

police Station,

The details of the parcel received are given below:
Parcel Mark

-W: One (01) sealed plastic box
drive which was marked as Exh-W.

packed parcel. It contains 01(one) Pen

Exh-W (Pen drive): Pen drive Exh-W contains 03(Three) folders named as cam 5, cam6
and cam7 each contains .mp4’ format 06 (six) CCTV video files.

Cam5 contains: video file named as: ‘ch05_20220105112500”, *
0", “ch05_20220105135500", “ ch05_20220105160000", “

“‘ch05_20220105164349".

ch05_2022010512200
ch05_20220105163500" and

Cam6 contains: video file named as: “ ch06_20220105112500", “ ch06 202201051220
007, * ch06_20220105135500", “ch06_20220105160000", “ch06_20220105163500"and *
ch06_20220105164021".

s 0
Cam7 contains: video file named as: “ch07_20220105112500", “ch07_20 22;)10;122(10
0%, “ch07_20220105135500", “ ch07_20220105160000”, “ ch07_20220105163500" an
“ch07_20220105163900".
e
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RFSL/EE/2022/cF 4
CCTV video files of the Pen drive Exh-W was forensically analyzed as per the

cardinal rules of Computer Forensics using authorized computer forensic
hardware and software,

Results of Examinations:
y
. CCTV video files were found from the Pen drive Exh

tools and copied on sterile DVD-R (from lab stock). Two copies (one sealed and
one unsealed) were Prepared and handed over herewith report as Annexure-W.

-W are retrieved using forensic

Encl.: (1) Annexure-W (one sealed and one unsealed DVD-R).
[MDS5 Hash of Annexure-W: e07160f97d6e4c7d00d8dbdc1340f79e]

(2) Certificate of U/S 65B (4) (C) of the Evidence Act 1872.

el
St
Specimen Seal ($. J. Mis )
Scientific Offices
M-A.‘lﬂ. Chemna: P!-

Te ' 0. . o wiarat,
Regioual ko ciiarc Scieacs,
Laberatery, Surst
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4 ' REGIONAL FORENSIC SCIENCE LABORATORY ¥
\ D s Gujarat State, ';
, GUJARAT Falsawadi Police line, Near BSNL Telephone Bhavan, Ring Road, Surat — 395003, v
/ — B Phone No.: 02612490241, Fux No.:-0261-2450035, Email:-fsl-surat@gujarat.gov.in

| —— —_—

Case No.: RFS EE!2022!CF!1 30
Date: 2, ‘ cle

To,

Police Inspector.

D.C.B police Station.
Dist.: Surat City.

Subject: Examination of exhibits regarding C. R. No.: 11210002220107 dated
06/01/2022 IPC Section: 465,467,468,471,304,336, 337,338, 284, 277, 278,

120B. Ul Yrell URRaM:15 of Sachin G.I1.D.C Police Station,

District: Surat City.
Sir

With reference to above subject kindly refer your letter number: 1290/2022 dated 21/03/2022.
1. Please find enclosed Examination Report of Case No. RFSL/EE/2022/CF/130 dated

19/05/2022 (02 Pages). Shri_S.J.Mistry is Scientific Officer cum Assistant Chemical
Examiner to the Government of Gujarat.

2. After examinations, the parcel(s) containing the exhibit(s) / remnants of the exhibit(s) are

lying in the laboratory. Kindly sent messenger along with authority letter and identity card to
collect parcels.

3. Parcel(s) containing exhibit(s) / remnants sealed with the seal impression as per specimen
seal given below.

4. Seal and Panchnama Slip are attached with respective parcel(s).
Kindly acknowledge the receipt of this report.
This report is admissible as per CRPC section 293. However, if expert's presence is
necessary in court, summons should be issued in the name of reporting officer along with
this laboratory case number.

7. If reporting officer's presence is required in court or any legal purpose, for investigating

other than Gujarat Police; T.A. / D.A. will be borne by respective investigating
his !_ her entltlement

Baglqnal Fomnélc Science Laboratory,
surat.




E—

n |

CERTIFICATE

(U/S 65B (4) (C) of the Evidence Act 1872)

It is certified that the proceedings, pertaining to C. R. No.

11210002220107 dated  06/01/2022; UNDER |LP.C  Section:

465,467 468,471,304,336, 337,338, 284, 277, 278, 120B. ualdRel yRel

w@Re01:15 of Sachin G.I1.D.C. Police Station, District: Surat City related to

data retrieval from the Pen drive were carried out by the undersigned using
Forensic software. The content of Soft Copy is trué reproduction of the
retrieved data.

It is also certified that at the time of data retrieval computer system was

under my control and was working properly during the process, and there

is no distortion in accuracy of the data.
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Annexure-2 @

A3 cll.12/03/2022 SCI5.1%/30
A Aellott 1D sclluoll Aot stesct 56 saled Wsin]

Ao, M old. Gt &l

(1) ¢old AL ALgod 2 30 AQUIR UNAIIR eotal sAEL A oloR 13 ©R
0l ¢ URER WB2 WM Yl 8866029930

(R) AR Aléls Awm 33 slAcR  ¥/1Ue, QALY BlElalls 253

claslos wa yrd

A ddett 2l GUR WA otcionl YDA A% il
Slalloll. WMelld RBatotett Weld glol - eticcnell Asoesz gaiui Lalloll,
Welldt RaotHl AGos $ellz U A ANHluml 2l sl w2l

UEL UL AU WEIAUR AU 2 ulua Aet.ofloue
Wt SoulseR slsMoia Y 232 ddldell il 20l WA Aot GIDC W.R.
A We ook 11210002220909/2022 8. ULSl sAM- 30%,335,339, 33¢,20Y,
R99,29¢,¥5Y,¥59,¥5¢,¥99,10¢{l, &l Environment Protection Act ofl G Y
Yosoloil Iell eSlsctell ctds sal. 3 Al AHY S B 3, AUA 81%2 B A UBE
Wcltoll 2isQHR Sluee dlecotl Al dlcllot DVR ofl Sl sellu et gLesani s1dl
A O A Y 53 B B Uel slesaMl 288 ¥R =Adc 32t (sl scllu) Ay dwl
UAelly cuilelle] lat il el U dlF ¥l AU scll 300 WA el
galcll A8 dwll cucR GlA 3,

UA 6% B A WEEd oMM YBcl Al Wdlef ot
UVALSEA WSIGeEll A G-l 3¢.c.QuR Al ,1U¢ uR dloR aiclotaldl
e3UBsAUR Yeal.dl ,Hlclcll.ouMetl dlalef wRuad 8 wa Al ¥RUd 8 3, Wil
sAUR SlUoe dled WHRRseUs ctdelal Wlls eudell Aciaal WAA 8. A
ez Alecell Al Alcllett DVR Ui 28§ RN =Ac 3et Wil lslal scllu Ueet
stocHi SIUL 53¢ B A U6l SLBc Hal AUAL § VU AUE6L AUDLA Y 53 §. dAH
ognitell Aot gLescl % 53 B. B Uel glescl Hlcll Hp suclloll 16 GB ofl Ut g8t B
Roll GUR IDVI6GIF V152w HIS[ D, ueR Usel glec slaeui vl 2ust sdl
#lcll cam 5, cam 6, cam 7 UH ¢t 3 51652 B ® Ut 83 At (1Al @QatA B.

(1) cam 5 %Bcll AHL S (Il g2l slsct ® ® (A ywo B.

I Ch05_20220105112500 mp4 video 07/01/2022 11:40am 151 MB
I Ch05_20220105122000 mp4 video 07/01/2022 11:37 am 150 MB
Il Ch05_20220105135500 mp4 video 07/01/2022 11:33am 151 MB
IV, Ch05_20220105160000 mp4 video 07/01/2022 11:30 am 151 MB
V. Ch05_20220105163500 mpé video 07/01/2022 11:26am 133 MB
VI Ch05_20220105164349 mpd video 07/01/2022 11:26am 018 MB
(2) cam 6 il AUl (gl g2orell st B B (A Yo B,

| Ch06_20220105112500 mpd video 07/01/2022 11:41am 151 MB
|| ©h06_20220105122000 mp4 video 07/01/2022 11:38am 150 MB
©  Gp06_20220105135500 mp4video 07/01/2022 11:34am 151 MB
M. Cho6 20220105160000 mpdvideo 07/01/2022 11:31am 151 MB
V. Cho6_20220105163500 mp4 video 07/01/2022 11:27am 080 MB
\X‘ Cp06_20220105164021 mpd video 07/01/2022 11:27am 070 MB
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(3) cam 7 et Aui s lSlaD g2oroll g8t B B A Yol B.

. Ch07_20220105112500 mp4 video 07/01/2022 11:42am :gg n":g
ll.  Ch07_20220105122000 mp4 video. 07/01/2022 11:38 am 151 MB
. Ch07_20220105135500 mp4 video 07/01/2022 11:35am 151 MB
IV.  Ch07_20220105160000 mp4 video 07/01/2022 11:32am 20 MB
V. Ch07_20220105163500 mp4 video 07/01/2022 11:28 am 090 i
VL. Ch07_20220105164021 mp4 video 07/01/2022 11:28am 0

GUAsct 32N Al AL.05/01/2022 oll Aoy HCALs. 11/30 U
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